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Shri Shivaji Rao S. Deshmukh: Re-

ferences to the Chair which are dero-

gatory should be expunged from the
proceedings.
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Mr. Speaker: It is not the first time
that such derogatory remarks have
been made. I have come to the stage
where I can only overlook it.

Shri Hari Vishnu Kamath: You have
€ot used to it.
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Political Set-up of Delhi

*1056. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the plan for new poli-
tical set-up for Delhi has been put off
indefinitely; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try ot Home Affairs (Shri L, N.
Mshira): (a) No.

(b) Does not arise.

Shri D, C. Sharma: May I know
why Delhi is receiving such a step-
motherly or step-fatherly treatment at
the hands of the Home Ministry when
even Himachal Pradesh has been
given a definite Constitution wich is
being implemented and g new set-up
which is working very well?

Shri L. N. Mishra: Delhi is not get-
ting step-motherly treatment. So far
as the second part of the question is
concerned, this question was discussed
here in this House when the Consti-
tution (Fourth Amendment) Bill was
here and it decided that Delhi could
not be put on the same footing as
Himachal Pradesh.

Shri D. C. Sharma: May 1 know
where lies the difficulty? Does the
difficulty come from the political
parties or from the lack of decision
on the part of the Home Ministry or
on the part of the public? Where
does the difficulty reside?

Shri L. N. Mishra: The difficulty is
only as regards the transfer of certain
subjects to the proposed metropolitan
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council. We are discussing it and in
three or four months’ time, we hope,
we will be able to sort it out.

Shri Shiv Charan Gupta: What are
the points of agreement and disagree-
ment between the Government of
India and the representatives of Delhi
who met the Home Minister in this
connection?

Shri L. N. Mishra: The question is
under discussion. Some points have
been accepted and some have not been
accepted.

Mr. Speaker: That is what he wants
to know, namely, what points have
been accepted . . .

Shri L. N. Mishra: I think, it will
not be proper to say that at this stage.

Shri Hari Vishnu Kamath: On a
point of order, Sir. Is that a new
ground on which a Minister can refuse
to place facts before the House, that
is, on the ground of propriety? He
said, “It is not proper to lay on the
Table etc.”

Mr. Speaker: Because they are still
being considered.

Shri Hari Vishnu Kamath: He should
then frame his answer differently, and
not in that way.

Shri P, R. Chakraverti: May I know
whether it is a fact that the Govern-
ment has been prompted to do a re-
thinking of its earlier decision because
of the pressure of the people of Delhi
for having a State Assembly?

“Shri L. N. Mishra: There is no ques-
tion of pressure. It is in the interest
of providing a better administration
for Delhi that this new proposal has
come up and we are considering it.

Shri Gajraj Singh Rao: May I know
whether the inclusion of any parts of
Punjab or any neighbouring State is
also under contemplation in the pro-
posed new set-up?

Shri L. N, Mishra: No, Sir.

CHAITRA 26, 1886 (SAKA)
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The Minister of State in the Minls-
try of Home Affairs (Shri Hathi): (a)

to (c) When firing between Pakistan
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